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(d) how many custodial deaths have taken
place in the country during the last three years?

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): (a) to (c) The Code of
Criminal Procedure (Amendment) Bill, 1994,
introduced in the Rajya Sabha on May 9,1994,
inter-alia proposes to amend Section 176 Cr.
PC. with a view to providing mandatory inquiry
by a judicial or Metropolitan Magistrate into
the case of death or disappearance of a person
in the custody of the police. In the case of death,
examination of the dead body shall be
conducted within 24 hours of death.

(d) According to the information available,
31,49 and 40 incidence of custodial deaths were
reported in the country during 1995, 1996 and
1997 respectively.

Muslim Militant organisations in
North-East

2389. SHRI PRARULL GORADIA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether there has been a sudden spurt in
the number of muslim militant organisations in
the North-East;

(b) if so, the names of these organisations;

(c) how many such ultras have been arrested;
and

(d) what steps are being taken to curb their
activities?

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): (a) to (¢c) A number of
Muslim militant organisations have come up in
Assam after 1990. These include:

(i) Muslim United Liberation Front of
Assam/Muslim Liberation ~ Army
(MULFA/MLA)
(ii) Muslim Liberation Tigers of Assam
(MLTA) (iii) Muslim Security Force
(MSF) (iv) Islamic United Reformation
Protest of
India (IURPI) (v) United Muslim
Liberation Front of
Assam (UMLFA) (vi) Revolutionary
Muslim Commandos
(RMC) (vii) Islamic Liberation Army
of Assam
(ILAA) (viii) Islamic Sevak
Sangh (ISS)
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(ix) Muslim Tiger Force (MTF)

So far 22 suspected MLTA and 2 MULFA
militants have been arrested in Assam.

In addition, the following Muslim militant
organisations have come up in Manipur:
(i) People's United Liberation Front (PULF)
(ii) North East Minority Front (NEMF)
(iii) Islamic National Front (INF)

(iv) Kanglei Yaol Kanba Lup (KYKL-
Muslini Wing)

31 PULF, 2 NEMF and 11 INF activists have
so far been arrested during 1998 and 1999.

(d) Till now, the Muslim militant
organisations have not carried out any violent
or militant actions. However, law enforcing
agencies are alive to the situation and raids/
operations are being conducted from time to
time.

Human Rights abuses in the Country

2390. SHRI RAMDAS AGARWAL: Will
the Minister of HOME AFFAIRS be pleased to
state:

(a) whether India continued to have
significant human rights abuses, despite
extensive constitutional and statutory
safeguards, according to the Annual Human
Rights Report of the World, released in
Washington by the State Department on 27th
February, 1999;

(b) whether these problems were acute in
Jammu and Kashmir because the terrorist
threats had disrupted the judicial system there,
as pointed out in above Report; and

(¢) if so, what effective steps Government
propose to take to resolve human rights
problems, indicating their reaction to the
contents of the said Report?

THE MINISTER OF HOME AFFA*IRS
(SHRI L.K. ADVANI): (a)The report mentions
that India continued to have significant human
rights abuses, despite extensive constitutional
and statutory safeguards. However, the
conclusions arrived at in the report do not give
a correct picture as these are based on an
arbitrary selection from newspaper reports and
unsupported reports and citations.
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(b) There are a number of factors leading to
human rights violations in Jammu and Kashmir
including terrorising of the civilian population
by the militants. However, there has been a
definite and distinct improvement in the overall
situation after the installation of a democratic
government in the State of Jammu and Kashmir.

(c) India has a well established judicial
system and legal institutions for the redressal
of grievances pertaining to the violation of
human rights. The Protection of Human Rights
Act, 1993. Came into effect from October, 1993
and the National Human Rights Commission
has been set up to, inter-alia, enqure into
violation of human rights and review the
constitutional safeguards and laws for the
protection of human rights and recommend
measures for their effective implementation. In
keeping with this mandate, the NHRC has been
making recommendations from time to time in
its annual reports as well as on specific issues
in order to ensure the effective implementation
of the constitutional safeguards and laws for the
protection of human rights.

The Central Government has been pursuing
the issue of establishing State Human Rights
commission and Human Rights Courts in
different States with the concerned State
Governments. So far State Human Rights
Commission have been established in West
Bengal, Assam, Himachal Pradesh.Tamil Nadu,
Madhya Pradesh, Punjab, Manipur, Rajasthan,
Kerala and J&K.

The Government of India have issued
detailed instructions/guidelines to the State
Governments regarding measures to prevent
human rights violations. Human Rights as a
subject has been introduced in the curricula of
severed Police Training Institutes, including the
premier training Institute for IPS Officers, viz.,
the National Police Accademy, Hyderabad.
Based on the recommendations of the National
Human Rights Commission, the Government
has prepared a three tier training syllabus for
the police and para-military forces officers and
circulated to the State Governments and CPMFs
for implementation. It is the policy of the
Government not to condone any human rights
violation and to ensure that the constitutional
safeguards and laws for protection to human
rights are implemented effectively.
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Home Minister's Assessment of ISI
activities

2391. SHRI NILOTPAL BASU: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the Home Minister
has observed in a public statement that Pakistan
is a terrorist State and attributed the growing
lawlessness in the country to increased I.S.I.
activities;

(b)if so, the basis for such an assessment;
and

(c) the specific steps contemplated, by
Government to reverse such a process?

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): (a) Home Minister has,
on a few occasions, expressed deep concern at
Pakistan sponsored terrorism and the activities
of Pak ISI.

(b) Since 1984, terrorists trained equipped
and indoctrinated by Pak ISI have been
instrumental in causing the deaths of a large
number of civilians and security forces due to
various terrorist actions. Their acts have also
resulted in considerable damage to property in
the country. Several modules of ISI activities
have been discovered and neutralized which
proved the involvement of Pakistan's ISI in
sponsoring terrorism.

(c) Government have consistently demanded
that Pakistan should desmantle the
infrastructure that exists in Pakistan for training
terrorists, close down its training camps and
hand over terrorists and fugitives from the law
who have been given sanctuary in Pakistan.

Government have also brought to the
attention of the International Community
Pakistan's active involvement in the instigation
and sponsorship of terrorism against India.
Government is aware of the activities of the ISI
and is keeping a close and continuous watch on
the situation and all necessary effects including
sustained operations against terrorists and
subversive elements are being made to ensure
that such designs are not allowed to succeed.



